
development of Special Grade Carbon Fibre. 
(iv)  

 

 
STATEMENTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD 

CLASSES 
 

सुǛी किवता पाटीदार (मध्य Ģदेश): महोदय, मȅ अन्य िपछड़े वगș के कÊयाण सबंधंी सिमित के 
िनÇनिलिखत अंितम की गई कारर्वाई सबंधंी िववरणȗ की एक-एक Ģित (अंगेर्जी तथा िंहदी मȂ) 
सभा पटल पर रखती हँू:- 

(i)  Statement showing Final Action Taken by the Government on the 
observations/recommendations contained in Chapter I of the Second Report 
(Eighteenth Lok Sabha) of the Committee (2024-25) on Action Taken by the 
Government on the Observations/Recommendations contained in its Twenty-seventh 
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation 
of OBCs in employment and for their welfare in Steel Authority of India Limited (SAIL) 
and Rashtriya Ispat Nigam Limited (RINL)’ pertaining to the Ministry of Steel; and 

(ii) Statement showing Final Action Taken by the Government on the 
observations/recommendations contained in Chapter I of the Fourth Report 
(Eighteenth Lok Sabha) of the Committee (2024-25) on Action Taken by the 
Government on the Observations/Recommendations contained in its Thirty-Third 
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation 
of OBCs in employment and for their welfare in Central Reserve Police Force (CRPF)’ 
pertaining to the Ministry of Home Affairs. 

 
 
 

OBSERVATIONS BY THE CHAIR 
 
MR. CHAIRMAN: Hon. Members, four notices have been received under Rule 267. 
The notice of Shri Sanjay Singh demands discussion over adverse impact of 
upcoming delimitation exercise in various States. The notice of Shri Ramji Lal Suman 
demands discussion over the ongoing protest by farmers and need for Government to 
resolve their issues. The notice of Shri Saket Gokhale demands discussion over the 
alleged lapse of Election Commission in issuance of multiple duplicate electors photo 
identity cards across the States. The notice emanating from Shri Sandosh Kumar P 
demands discussion over the misuse of Enforcement Directorate by the Government. 
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